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Reports of commission paid to "'brokers' by beneficiaries of Central Government
schemes in West Bengal

SHRI SWAPAN DASGUPTA (Nominated): Sir, we are all looking forward to the
Budget tomorrow, which the hon. Finance Minister will present. One of the major facets
of the Budget, which we will look forward to, is the designing and the implementation
of welfare schemes. | think all of us are concerned that these welfare schemes, which
cost a lot of money, which are paid for by the tax-payers, actually, get to the intended
beneficiaries. Sir, 1 would like to draw your attention to a massive stir, a jan andolan,
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which is going on in * on the ...(Interruptions)... issue of the misuse of Central

schemes. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, he cannot mention the name of the State.

...(Interruptions)...
MR. CHAIRMAN: | am just clarifying it. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, it is your rule. ...(Interruptions)...
MR. CHAIRMAN: | am clarifying. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: Sir, | am talking about Central schemes.
...(Interruptions)... We are talking about Central schemes. ...(Interruptions)...

SHRI DEREK O'BRIEN: The hon. Chairman has said that you cannot mention the
name of the State. ...(Interruptions)...

MR. CHAIRMAN: No, no. Please. ...(Interruptions)... Hear him; | am going to say
something.

SHRI SWAPAN DASGUPTA: We have received reports, which have been widely
publicised in the media that a systematic account of leakages, which go by the name
of cut money is, actually, being prevalent there. And we have reports, Sir. Sir, if some
people feel guilty about it, I cannot help it. Sir, look at it.

MR. CHAIRMAN: Swapanji, you have every right to bring the facts to the notice.
...(Interruptions)...

SHRI SWAPAN DASGUPTA: Yes, | am bringing. ...(Interruptions)...

MR. CHAIRMAN: But don't make any allegation against any State.
...(Interruptions)...

SHRI SWAPAN DASGUPTA: Sir, | have not made a single allegation.

SHRI DEREK O'BRIEN: Sir, you have said that the name of the State will not be
mentioned. ...(Interruptions)...

MR. CHAIRMAN: You see, | am going to say something. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: We have received reports which have been widely
publicised in the Media that a systematic account of leakages, which go by the name

* Expunged as ordered by the Chair.
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of cut money, is actually being prevalent there, and we have reports, Sir
...(Interruptions)... Sir, if some people feel guilty about it, I can't help it.

SHRI DEREK O'BRIEN: He is levelling a wild allegation about™* ...(Interruptions)...
What is the basis? ...(Interruptions)...

MR. CHAIRMAN: Swapanji, you have every right to bring the facts to the notice
of the House. But, don't make any allegation against the State ...(Interruptions)...

SHRI SWAPAN DASGUPTA: Sir, | have not made a single allegation.*

MR. CHAIRMAN: Mr. Derek, you are a senior Member. My point is, no Member
has got a right to make an allegation against the State because the State is not here
to defend. That is the observation which | made. That does not mean that you should
not take the name. Drought is there in Odisha. That interpretation is given by some
Media. | want to clarify that no allegation should be made against any State Government
which is not here to defend itself. But, facts can be brought to the notice of the House.
...(Interruptions)...

SHRI SWAPAN DASGUPTA: *
SHRI DEREK O'BRIEN: Sir, how can all this go on record? What is the source?*
SHRI SWAPAN DASGUPTA: Sir,*

MR. CHAIRMAN: Swapanji, your time is over. ...(Interruptions)... It will not go
on record. ...(Interruptions)... | have already said that it will not go on record. You are
a very sensible Member. ...(Interruptions)...

SHRI SWAPAN DASGUPTA: | have not made any allegation against any
Government. There are Media reports. ...(Interruptions)...

MR. CHAIRMAN: No, no. Swapanji, your time is over. ...(Interruptions)... Manishji,
you are a very seasoned Member. Please sit down. No allegation against any State by
any Member will go on record. This is for all, and not for a particular State. My
suggestion is, that does not mean that you cannot talk about a situation in a State,
about drought, about flood, about some dam breach, or about some other issues.
Issues have to be highlighted and I have given permission. But, the only thing is, while
the issue is being highlighted, you should not make allegation against a particular State
Government because the Government is not there to defend itself. And also, you are

* Expunged as ordered by the Chair.
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not supposed to make allegations against the persons who are not here to defend
themselves. That is the clarity. |1 hope, Members understand it.

SHRI G V. L. NARASIMHA RAO (Uttar Pradesh): Sir, | associate myself with the
matter raised by the hon. Member, Shri Swapan Dasgupta.

SHRI VINAY DINU TENDULAR (Goa): Sir, | also associate myself with the matter
raised by the hon. Member, Shri Swapan Dasgupta.

SHRI MAHESH PODDAR (Jharkhand): Sir, I also associate myself with the matter
raised by the hon. Member, Shri Swapan Dasgupta.

SHRI SHAMSHER SINGH DULLO (Punjab): Sir, | also associate myself with the
matter raised by the hon. Member, Shri Swapan Dasgupta.

SHRI LAL SINH VADODIA (Guijarat): Sir, I also associate myself with the matter
raised by the hon. Member, Shri Swapan Dasgupta.

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | also associate myself with the
matter raised by the hon. Member, Shri Swapan Dasgupta.
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2, 'no State name should be mentioned.' That is not the intention. Let me clarify once

again in the House. The intention is very clear. Some people have the habit of taking
the name of the State and making allegations. This observation is only aimed at such
things because | have seen a number of times, a number of people, when it is convenient
to them, they take the name of a State. When it is inconvenient to them, they object
saying, Sir, 'why are you taking the name of a State?' So, let us see to it that we all
follow the same pattern for the future. ...(Interruptions)... Swapanji, why are you
getting agitated? Any comments made against Shri Swapan Dasgupta also will not go
on record. ...(Interruptions)... | have allowed him in Special Mentions, not in this. Now,
Special Mentions. Dr. Vikas Mahatme - not present. Shri Jairam Ramesh.
...(Interruptions)... I have already said that | have allowed him. Derekji. | know that both
of you are friends. You go outside. ...(Interruptions)...



